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PLANNING AND CEILING OF
TIME IN CRICKET MATCHES BILL
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MR: DEPUTY-SPEAKER: Motion
moved:

*“That leave be granted to intro-
duce a Bill to provide for the plann-
ing and fixation of ceiling of time
in the play of Cricket matches.”
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#NC4 must be autonomous snd
must resist all pressures of any kind
what soever, whether of a political,
religious or economic nature: In
pursuing their objectives, they may
cooperate with private or govern-
ment organisations: However, they
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may never associate themselves with
any undertaking which would be
in conflict with the principle of the
Olympic movement and with the
rule of the I0C.”
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SHRI KANWAR LAL GGUPTA
(Delhi Sadar): I do not want to dis-
cuss the merits of the case becaure I
agree with Shri Malhotra that we will
be a laughing stock if we allow this
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Bill to be introduced. I could not
understand what is ‘yojna badh' and
‘samaya badh’.
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PROF. PF. G. MAVALANKAR
(Gandinagar): I fully realise that the
time for private Members’' business
is *he time for proposing all sorts <f
interesting 1deas, original ideas, even
eccentric ideas. We are all wedded to
these things; this is meant for that.
Therefore, 1 csn appreciaie ail that
my friend Dr. Ramji Singh, says, with-
out agreeing with him at all, from his
point of view about cricket, about the
waste of time. In the Statement of
Objects and Reasons, he says:..“It is
indeeq a vulgar show of cultural pur-
suits. It reminds one of the ugly bull
and bird fight or a fight between a
man and a tiger and so on”. I do not
know whether he has seen cricket
matches enough, the game enough be-
fore coming to this judgement. But
my main objection is this. ] want to
seek your guidance. You are the Chair-
man of th: Ccnimittee on Private
Members' Bills and Resolutions and
that is why I want ynur guidance. In
the second para he says: “It is the
duty of the government to plan and fix
a ceiling of time in cricket matches.”
Is it ceiling on income or ceiling on
land? How does the government come
into the pit'irce st 2117 Moreover if
in our Constitution it comes under
the State list, then the Central Govern-
ment may come in by way of guiding
the state governments. In no way
whatsoever, this comes under
the purview of any government in
any country in the world. Therefore,
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I request you to direct our friend,
whom I respect for his frank and good
views on many other matters, to br-
ing up this matter not in the form of
a Bill, but perhaps in the form of a
resolution. A resolution can come here
and it can be discussed whether cric-
ket is good or bad, what other games
could be brought in. But to bring in
this kind of a Bill, to bring in the
government, I think a Member can
have no justification. I seek your gui-
dance.

SHRI SAUGATA ROY (Barrack-
pore): I want to ask you whe-
ther the objection to the introduction
of this Bill has been made on the
ground that it is beyond the Consti-
tution, in which case a full-scale de-
bate will be called for.

MR. DEPUTY-SPEAKER: He has
not made that point. It has not been
the practice in the Lok Sabha to
discuss constitutional competence.
Let me quote Kaul and Shakdher’s
Book: “it is the accepted practice in
Lok Sabha that the Speaker does not
give any ruling in connection with
any Bill as to whether it is constitu-
tionally within the legislative com-
petence of the House or not. The
House also does not take a decision
on this specific questiion of vires of
a Bill. [t is open to the Members to
expresg their views in the matter
and to addres; arguments for and
against the vires, for the considera-
tion of the House. Members take this
aspect into account in(the stage of
motion for leave to introduce a Bill
or in subsequent motions on the Bill."
Now we are at this stage; he has op-
posed it....(Interruptions). You can
not support; only those who are op-
posed have an opportunity to speak.

Does the Minister want te say
something?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): I fully support the state-
ment of Mr. Malhotra and Mr. Gup-
ta, T do not want to add anything
more.
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MR. DEPUTY-SPEAKER: That is
not the question. The question is
whether Jeave is to be granted.
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Education, including technical edu-
cation and medical education.

o owREA, §IME ATwY, WA T A9 08
& fafasy & &1 foremr welY St w1 wTw AT
wifgn & wm sfoear S are (el a
¥ 2& 9 N oA TaTEe 9 | gfer
T &1 wmam fre st o oW AT W oW
m § 3 wwargw FT &1 The
all India Council of Sports advise the
Ministry of Education on matters
pertaining to promotion and develop-
ment of sports and games in the coun-
try. Grants are made by the Centre
to the Stateg Sports Councils.

“ MR DEPUTY-SPEAKER: It says
‘development of sports’,
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MR. DEPUTY-SPEAKER: You are
not withdrawing it. Then I will have
to put it to the vote of the House.

The question is:

“That leave be granted to intro—
duce 3 Bill t5 provide for the
planning and fixation of ceiling of
time in the play of Cricket mat-
ches.”

Those in favour may say ‘Aye’.
SOME HON, MEMBERS: Aye.

MR. DEPUTY-SPEAKER: Those
against may say ‘No’.

SOME HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: The
Noes have it; the Noes have it.

SOME HON. MEMBERS: The Ayes
have it.

MR. DEPUTY-SPEAKER: Let the
lobbies be cleared.

Lobbies have been cleared now. I
shall again put it

PROF. P, G. MAVALANKAR: He
declareg the innings closed.

MR. DEPUTY-SPEAKER: Has he
the leave of the House to withdraw
the Motion?

SOME HON £ MEMBERS: Yes.
The motion was by leave, withdrawn.




